SC No. 550/2019
FIR No. 322/2019

PS Ranhola
State Vs. Mannu @ Akash Mathur @

Aashu etc.

24.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  Sh. Girish Giri, Ld. Addl. P.P. for the State (through video

conference through CISCO Webex App as he is already connected |

through video conference for hearing argument on bail applications

fixed today).
None for the accused persons.
Reader of the court has telephonically informed the

undersigned that no request for video conference hearing has been
received so far. The undersigned is working from home for hearing

urgent matters today through video conferencing through CISCO

Webex App.
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Record perused.
The case is at the stage of PE.

Earlier this court was vacant.
No urgency has been shown so far by any of the party in

this case.
In the interest of justice, put up for appearance/ P.E. on

14.09.2020. However, it shall be open for either of the sides to move

appropriate application for early hearing on ground of perceived

“urgency” by sending such application to the dedicated e-mail address

e. readerasi04west@szmail.com and the same shall be

of the court i.
nd dealt with as per procedure prescribed by law.

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
24.07.2020
h

considered a



C.A. No. 292/2019
Madhu Vs. Ashwani Kumar

24.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the parties.

Reader of the court has telephonically informed the
undersigned that no request for video conference hearing has been
received so far. The undersigned is working from home for hearing

urgent matters today through video conferencing through CISCO
Webex App.

Record perused.

Earlier this court was vacant.

No urgency has been shown so far by any of the party in
this case.

In the interest of justice, put up for appearance/ purpose

already fixed on 14.09.2020. However, it shall be open for either of the
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sides to move appropriate application for early hearing on ground of

perceived “urgency” by sending such application to the dedicated e-mail
address of the court ie. readerasjO4west

@gmail.com and the same
shall be considered and dealt with as per procedure prescribed by law.

N

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
24.07.2020

h



SC No. 36/2019

FIR No. 322/2018

PS Khyala

State Vs. Manish @ Chanki & Ors.

24.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present: ~ Sh. Girish Giri, Ld. Addl. P.P. for the State (through video
conference through CISCO Webex App as he is already connected
through video conference for hearing argument on bail applications
fixed today).

None for the accused persons.

Reader of the court has telephonically informed the
undersigned that no request for video conference hearing has been
received so far. The undersigned is working from home for hearing
urgent matters today through video conferencing through CISCO
Webex App. \\/ 7
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Record perused.
The case is at the stage of PE.

Earlier this court was vacant.

No urgency has been shown so far by any of the party in

this case.
justice, put up for appearance/ P.E. on

n for either of the sides to move
g on ground of perceived

dicated e-mail address

In the interest of

14.09.2020. However, it shall be ope
appropriate application for early hearin
“urgency”’ by sending such application to the de

of the court i.e. readerasj04west@gmail.com an
considered and dealt with as per procedure prescribed by law.
"
(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
24.07.2020
h

d the same shall be




Crl. Rev. No. 354/2018
Narender Kumar Vs. State

24.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the revisionist.

Sh. Girish Giri, Ld. Addl. P.P. for the State/ respondent
(through video conference through CISCO Webex App as he is already
connected through video conference for hearing argument on bail
applications fixed today).

Reader of the court has telephonically informed the
undersigned that no request for video conference hearing has been
received so far. The undersigned is working from home for hearing
urgent matters today through video conferencing through CISCO
Webex App.

Record perused.

Earlier this court was vacant.

K/, Contd....p/2
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No urgency has been shown so far by any of the party in
this case.

In the interest of justice, put up for appearance’ purpose
already fixed on 14.09.2020. However, it shall be open for either of the
sides to move appropriate application for early hearing on ground of
perceived “urgency” by sending such application to the dedicated e-mail

address of the court i.e. readerasjO4west@gmail.com and the same

shall be considered and dealt with as per procedure prescribed by law.

L

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
24.07.2020

h



Crl. Rev. No. 349/2018
Ran Singh Vs. State

24.07.2020
are to be dealt with

The matters fixed in the Subordinate Courts
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty

Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the revisionist.
Sh. Girish Giri, Ld. Addl. P.P. for the State/ respondent

(through video conference through CISCO Webex App as he is already
connected through video conference for hearing argument on bail

applications fixed today).
Reader of the court has telephonically informed the

undersigned that no request for video conference hearing has been

received so far. The undersigned is working from home for hearing

urgent matters today through video conferencing through CISCO

Webex App.
Record perused.

Earlier this court was vacant.
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No urgency has been shown so far by any of the party in

this case.
In the interest of justice, put up for appearance/ purpose
pen for either of the

already fixed on 14.09.2020. However, it shall be 0

sides to move ap
ncy” by sending such application to th

court Le. readerast4west@gmail.com and the same

prescribed by law.

propriate application for early hearing on ground of

e dedicated e-mail

perceived “urge

address of the
ered and dealt with as per procedure

N

(Manish Gupta)
ASJ-04(West)
Tis Hazari Courts/Delhi

24.07.2020

h

shall be consid



Crl. Rev. No. 355/2018
Rohtas Kumar Vs, State

24.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing n

0. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High

Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District

& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/ 11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 p

andemic in the country for long time and
there was also lock-

down in the country.

Present: None for the revisionist.

Sh. Girish Giri, Ld. Addl. P.P. for the State/ respondent
(through video conference through CISCO Webex App as he is already
connected through video conference for hearing argument on bail
applications fixed today).

Reader of the court has telephonically informed the
undersigned that no request for video conference hearing has been
received so far. The undersigned is working from home for hearing
urgent matters today through video conferencing through CISCO
Webex App.

Record perused.

Earlier this court was vacant.
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No urgency has been shown SO far by any of the party in

this case.
In the interest of justice, put up for appearance/ purpose

9.2020. Howevet, it shall be open for either of the

already fixed on 14.0

sides to move appropr

ate application for early hearing 0nl ground of
perceived “yrgency” Dy sending such application t0 the dedicated e-mail
m and the same

address of the court i.e. readerasj04west@gmail.co
cribed by law.

and dealt with as per procedure pres

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
24.07.2020

h

shall be considered



SC No. 326/2017

FIR No. 356/2016

PS Nangloi

State Vs. Raja Sonkar
24.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present: Sh. Girish Giri, Ld. Addl. P.P. for the State (through video
conference through CISCO Webex App as he is already connected
through video conference for hearing argument on bail applications
fixed today).

None for the accused.
Reader of the court has telephonically informed the

undersigned that no request for video conference hearing has been
received so far. The undersigned is working from home for hearing

urgent matters today through video conferencing through CISCO

Webex App.
w Contd...p/2
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3.
Record Perused.

The case is At the stage of PE.

Earlier this court Was vacant

by sending such application to

the dedicated e-mail address
of the court i.e.

readerasj04west@gmail.com and the same sha]] be

considered and dealt with as Per procedure prescribed by law.

Wupta)

ASJ-04(West)

Tis Hazari Courts/Delhi
24.07.2020
h



SC No. 153/2019
FIR No. 488/2018

pS Nangloi
State Vs. Sonu Kumar & Ors.

24.07.2020
The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing 10 24/DHC/2020 dated 13.07.2020 of the
and also in view of the Circular/Duty
of Ld. District

Hon'ble High Court of Delhi
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020)
Delhi bearing 1O

& Sessions Judge, West, Tis Hazari Courts,
485/11099/ 11153/Misc./Gaz./DJ West/2020 dated 15.07 .2020.

OVID-19 pandemic in the country for long time and

There is C
the country.

there was also lock-down in

present:  Sh. Girish Giri, Ld. Addl. P.P. for the State (through video
nce through CISCO Webex AP ected

g argumen

p as he is already conin

confere
t on bail applications

through video conference for hearin
fixed today)-

None for the accused persons.

Reader of the court has telephonically informed the

gned that no request for video conference hearing has been

undersi
The undersigned 1s

working from home for hearing

received SO far.

ers today through video conferencing through CISCO

urgent matt

Webex App-
Record perused. ‘\_\/
A

QW\X\W Contd...p/2



-2-

No urgency has been shown so far by any of the party in

this case.

In the interest of justice, put up for appearance/ purpose
already fixed on 14.09.2020. However, it shall be open for either of the
sides to move appropriate application for early hearing on ground of
perceived “urgency” by sending such application to the dedicated e-mail

address of the court i.e. readerasj04west@gmail.com and the same

shall be considered and dealt with as per procedure prescribed by law.

N

(Manish Gupta)
ASJ-04(West)
Tis Hazari Courts/Delhi
24.07.2020

h



SC No. 56781/2016
FIR No. 1462/2015

PS Janak Puri
State Vs. Kuldeep @ KD & Ors.

24.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.

485/11099,/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  Sh. Girish Giri, Ld. Addl. P.P. for the State (through video

conference through CISCO Webex App as he is already connected
through video conference for hearing argument on bail applications
fixed today).

None for the accused persons.
Reader of the court has telephonically informed the

undersigned that no request for video conference hearing has been
received so far. The undersigned is working from home for hearing

urgent matters today through video conferencing through CISCO

Webex App.
Contd...p/2

N
ot



2-

Record perused.
The case is at the stage of PE.
Earlier this court was vacant.

No urgency has been shown so far by any of the party in

this case.

In the interest of justice, put up for appearance/ P.E. on
14.09.2020. However, it shall be open for either of the sides to move
appropriate application for early hearing on ground of perceived
“urgency” by sending such application to the dedicated e-mail address

of the court i.e. readerasj04west@gmail.com and the same shall be

considered and dealt with as per procedure prescribed by law.

(Manish Gupta)
ASJ-04(West)
Tis Hazari Courts/Delhi
24.07.2020

h



SC No. 445/2017

FIR No. 535/2016
PS Mianwali Nagar (now Paschim Vihar West)

State Vs. Deepak & Ors.

24.07.2020
ourts are to be dealt with

The matters fixed in the Subordinate G
dated 13.07.2020 of the

as per the order bearing no. 24/DHC/2020
also in view of the Circular/Duty

Hon'ble High Court of Delhi and

Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/1 1099,/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

present:  Sh. Girish Giri, Ld. Addl. P.P. for the State (through video
onnected

e through CISCO Webex App as he is already c

conferenc
plications

through video conference for hearing argument on bail ap

fixed today).

Accused Sumit @ Vakil is P.O. as per previous ordersheets.

None for remaining accused persons.

Reader of the court has telephonically informed the

that no request for video conference hearing has been

undersigned
e for hearing

The undersigned is working from hom
gh CISCO

received so far.
today through video conferencing throu

urgent matters

Webex App-
Contd...p/2
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Record perused.
The case is at the stage of PE.

Farlier this court was vacant.

No urgency has been shown so far by any of the party in

this case.
put up for appearance/ P.E. on

for either of the sides to move
g on ground of perceived

e dedicated e-mail address

In the interest of justice,

14.09.2020. However, it shall be open
appropriate application for early hearin
“urgency” by sending such application to th
of the court i.e. readerasj04west@gmail.com and the same shall be
prescribed by law.

N

(Manish Gupta)
ASJ-04(West)
Tis Hazari Courts/Delhi

24.07.2020
h

considered and dealt with as per procedure



SC No. 56289/2016

FIR No. 422/2015

PS Anand Parbat

State Vs. Shamshuddin @ Raju & Anr.

24.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  Sh. Girish Giri, Ld. Addl. P.P. for the State (through video

conference through CISCO Webex App as he is already connected
through video conference for hearing argument on bail applications
fixed today).

None for the accused persons.
Reader of the court has telephonically informed the

undersigned that no request for video conference hearing has been

received so far. The undersigned is working from home for hearing

urgent matters today through video conferencing through CISCO

Webex App.

Record perused.
\(\/l r)/@’)ﬂ Contd...p/2
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2.
The case is at the stage of PE.

Earlier this court was vacant.
No urgency has been shown so far by any of the party in

this case.
In the interest of justice, put up for appearance/ P.E. on

11.09.2020. However, it shall be open for either of the sides to move
appropriate application for early hearing on ground of perceived

“urgency” by sending such application to the dedicated e-mail address
of the court i.e. readerasi04west@gmail.com and the same shall be

considered and dealt with as per procedure prescribed by law.

N

(Manish Gupta)
ASJ-04(West)
Tis Hazari Courts/Delhi

24.07.2020
h



C.A. No. 143/2019
Gurvinder Singh & Anr. Vs. State & Anr.

24.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the appellants.

Sh. Girish Giri, Ld. Addl. P.P. for the State/ respondent No.1
(through video conference through CISCO Webex App as he is already
connected through video conference for hearing argument on bail
applications fixed today).

None for respondent No.2.

Reader of the court has telephonically informed the
undersigned that no request for video conference hearing has been
received so far. The undersigned is working from home for hearing

urgent matters today through video conferencing through CISCO

Webex App.

Record perused.
K/’ AP Contd....p/2
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Earlier this court was vacant.
No urgency has been shown so far by any of the party in

this case.

In the interest of justice, put up for appearance/ purpose

already fixed on 11.09.2020. However, it shall be open for either of the

sides to move appropriate application for early hearing on ground of

perceived “urgency” by sending such application to the dedicated e-mail
address of the court i.e. reader

shall be considered and dealt with as per procedure prescribed by law.

N

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
24.07.2020

h

asi04west@gmail.com and the same




Crl. Rev. No. 399/2018
Monika Wadhwa & Anr. Vs. State

24.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/11153/ Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the revisionists.

Sh. Girish Giri, Ld. Addl. P.P. for the State/ respondent
(through video conference through CISCO Webex App as he is already
connected through video conference for hearing argument on bail
applications fixed today).

Reader of the court has telephonically informed the
undersigned that no request for video conference hearing has been
received so far. The undersigned is working from home for hearing
urgent matters today through video conferencing through CISCO
Webex App.

Record perused.

Earlier this court was vacant.

t\/. Contd....p/2
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No urgency has been shown so far by any of the party in

this case.
In the interest of justice, put up for appearance/ purpose
already fixed on 11.09.2020. However, it shall be open for either of the

sides to move appropriate application for early hearing on ground of

perceived “urgency” by sending such application to the dedicated e-mail

address of the court i.e. readerasj04west@gmail.com and the same

shall be considered and dealt with as per procedure prescribed by law.

(Mta)

ASJ-04(West)
Tis Hazari Courts/Delhi
24.07.2020

h



Crl. Rev. No. 219/2019
Manoj Kumar Dhawan & Anr. Vs. State

24.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the revisionists.

Sh. Girish Giri, Ld. Addl. P.P. for the State/ respondent
(through video conference through CISCO Webex App as he is already
connected through video conference for hearing argument on bail
applications fixed today).

Reader of the court has telephonically informed the
undersigned that no request for video conference hearing has been
received so far. The undersigned is working from home for hearing
urgent matters today through video conferencing through CISCO
Webex App.

Record perused.

Earlier this court was vacant.

Contd....p/2
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No urgency has been shown so far by any of the party in

this case.
appearance/ purpose

In the interest of justice, put up for
r of the

wever, it shall be open for eithe
on for early hearing on ground of

plication to the dedicated e-mail

already fixed on 11.09.2020. Ho

sides to move appropriate applicati

perceived “urgency” by sending such ap

address of the court i.e. readeras j(zf}wggt@gmail.com and the same

shall be considered and dealt with as per procedure prescribed by law.

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
24.07.2020

h



C.A. No. 224/2019
Suman Tyagi Vs. Chetan Prabhakar

24.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099,/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the parties.

Reader of the court has telephonically informed the
undersigned that no request for video conference hearing has been
received so far. The undersigned is working from home for hearing
urgent matters today through video conferencing through CISCO
Webex App.

Record perused.

Earlier this court was vacant.

No urgency has been shown so far by any of the party in
this case.

In the interest of justice, put up for appearance/ purpose

already fixed on 11.09.2020. However, it shall be open for either of the

\\/ Contd....p/2
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sides to move appropriate application for early hearing on ground of
perceived “urgency” by sending such application to the dedicated e-mail

address of the court ie. readerasj04west@gmail.com and the same

¢hall be considered and dealt with as per procedure prescribed by Jlaw.

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
24.07.2020

h



C.A. No. 270/2019
Kaushalya & Ors. Vs. State

24.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 t0.31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the appellants.
Sh. Girish Giri, Ld. Addl. P.P. for the State/ respondent

(through video conference through CISCO Webex App as he is already

connected through video conference for hearing argument on bail

applications fixed today).
Reader of the court has telephonically informed the

undersigned that no request for video conference hearing has been
received so far. The undersigned is working from home for hearing
urgent matters today through video conferencing through CISCO
Webex App.

Record perused.

Earlier this court was vacant.

t\/. Contd....p/2
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No urgency has been shown so far by any of the party in
this case.

In the interest of justice, put up for appearance/ purpose
already fixed on 11.09.2020. However, it shall be open for either of the
sides to move appropriate application for early hearing on ground of
perceived “urgency” by sending such application to the dedicated e-mail

address of the court i.e. readerasj04west@gmail.com and the same

shall be considered and dealt with as per procedure prescribed by law.

N

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
24.07.2020

h



SC No. 169/2019

FIR No. 296/2013

PS Hari Nagar

State Vs. Monika Wadhwa & Anr.

24.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhij and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/1 1099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  Sh. Girish Giri, Ld. Addl. P.P. for the State (through video
conference through CISCO Webex App as he is already connected
through video conference for hearing argument on bail applications
fixed today).

None for the accused persons.

Reader of the court has telephonically informed the
undersigned that no request for video conference hearing has been
received so far. The undersigned is working from home for hearing
urgent matters today through video conferencing through CISCO
Webex App.

Record perused.

/ W Contd...p/2
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Farlier this court was vacant.

No urgency has been shown so far by any of the party in

this case.

In the interest of justice, put up for appearance/ purpose
already fixed on 11.09.2020. However, it shall be open for either of the
sides to move appropriate application for early hearing on ground of
perceived “urgency” by sending such application to the dedicated e-mail

address of the court i.e. readerasj04west@gmail.com and the same

shall be considered and dealt with as per procedure prescribed by law.

W

(Manish Gupta)
ASJ-04(West)
Tis Hazari Courts/Delhi
24.07.2020

h



SC No. 57276/2016
FIR No. 408/2012
PS Punjabi Bagh
State Vs. Mangloo

24.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  Sh. Girish Giri, Ld. Addl. P.P. for the State (through video
conference through CISCO Webex App as he is already connected
through video conference for hearing argument on bail applications
fixed today).

None for the accused.

Reader of the court has telephonically informed the
undersigned that no request for video conference hearing has been
received so far. The undersigned is working from home for hearing
urgent matters today through video conferencing through CISCO
Webex App.

Record perused. K/
P Contd...p/2
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The case is at the stage of PE.
No urgency has been shown so far by any of the party in

this case.
ustice, put up for appearance/ P.E. on

for either of the sides to move

on ground of perceived

In the interest of j

11.09.2020. However, it shall be open

appropriate application for early hearing

“urgency” by sending such application to the dedicated e-mail address

of the court i.e. readerasi04west@gmail.com and the same shall be

considered and dealt with as per procedure prescribed by law.

h

(Manish Gupta)
ASJ-04(West)
Tis Hazari Courts/Delhi
24.07.2020

h



SC No. 56756/2016

FIR No. 366/2014

PS Nihal Vihar

State Vs. Sachin @ Ramu
24.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present: Sh. Girish Giri, Ld. Addl. P.P. for the State (through video
conference through CISCO Webex App as he is already connected
through video conference for hearing argument on bail applications
fixed today).

None for the accused.

Reader of the court has telephonically informed the
undersigned that no request for video conference hearing has been
received so far. The undersigned is working from home for hearing
urgent matters today through video conferencing through CISCO
Webex App.

Record perused.

\\/ﬁ N Contd...p/2
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The case is at the stage of PE.

Earlier this court was vacant.
No urgency has been shown so far by any of the party in

this case.
In the interest of justice, put up for appearance/ P.E. on

11.09.2020. However, it shall be open for either of the sides to move

appropriate application for early hearing on ground of perceived
“urgency” by sending such application to the dedicated e-mail address

of the court i.e. readerasj04west@gmail.com and the same shall be

considered and dealt with as per procedure prescribed by law.

(Manish Gupta)
ASJ-04(West)
Tis Hazari Courts/Delhi
24.07.2020

h



SC No. 56138/2016
FIR No. 756/2014

PS Nihal Vihar

State Vs. Rohit & Anr.

24.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  Sh. Girish Giri, Ld. Addl. P.P. for the State (through video
conference through CISCO Webex App as he is already connected
through video conference for hearing argument on bail applications
fixed today).

None for the accused persons.

Reader of the court has telephonically informed the
undersigned that no request for video conference hearing has been
received so far. The undersigned is working from home for hearing

urgent matters today through video conferencing through CISCO

Contd...p/2
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Webex App.

Record perused.



9-
The case is at the stage of PE.

Earlier this court was vacant.

No urgency has been shown so far by any of the party in

this case.

In the interest of justice, put up for appearance/ P.E. on
11.09.2020. However, it shall be open for either of the sides to move
appropriate application for early hearing on ground of perceived
“urgency” by sending such application to the dedicated e-mail address

of the court i.e. readerasj04west@gmail.com and the same shall be

considered and dealt with as per procedure prescribed by law.

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
24.07.2020
h



FIR No. 326/2016

PS Vikas Puri

State Vs. Salman @ Riyazuddin

U/s 302/307/452/147/148/149/120B/34 IPC
24.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  Sh. Girish Giri, Ld. Addl. P.P. for the State is connected
through video conferencing through CISCO Webex App.

Sh. Naveen Kohar, Ld. Counsel for the applicant/accused
namely Salman @ Riyazuddin through video conferencing through
CISCO Webex App.

This is a regular bail application u/s 439 Cr.P.C.

Brief submissions made by Ld. Counsel for the applicant.
However, during course of arguments it was highlighted by Ld. AddL
P.P. for the State that as per report of 10 Insp. Ram Kumar Maan dated
20.07.2020 a bail application of this applicant filed in the Hon'ble
High Court of Delhi bearing no. 402/2020 was dismissed as withdrawn

V/ Contd....p/2
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on 09.07.2020.

1d. Addl. P.P. for the State submits that this fact is

concealed by the applicant in the present application. It is further

submitted by Ld. Addl. P.P. for the State that earlier also another bail

application was filed by applicant Salman @ Riyazuddin which was

dismissed from Ld. Sessions Court since the other bail application was

also pending before the Hon'ble High Court of Delhi at that time. This
fact is also concealed on behalf of the applicant.

Ld. Counsel for the applicant has not disputed the said
averments regarding the bail orders on previous bail applications of
this applicant. Ld. Counsel for the applicant has submitted that in the
application under consideration he has only mentioned that no
application for grant of similar relief is pending in any other court.
However, it is admitted by Ld. Counsel for the applicant that the
factum of disposal/dismissal of the previous bail applications of this
applicant is not specified in the application under consideration. Ld.
Counsel for the applicant admits that it is his mistake. It is submitted
by Ld. Counsel for the applicant that one bail application was

withdrawn from the Ld. Sessions Court in June, 2020, however, he is

not aware about the date of said order.

) Contd....p/3
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In view of above facts and circumstances, Ld. Counsel for

the applicant wants to withdraw the present application under

‘ consideration.
Ld. Addl P.p. for the State submits that heavy penalty be

/ imposed considering the conduct of the applicant.

Ld. Counsel for the applicant submits that applicant is

rickshaw puller and unable to pay heavy penalty.
It is also pertinent to note here that the applicant is having
the knowledge of the bail order qua co-accused in this case as reflected

in the application under consideration, however, for the reasons best
known to the applicant, he has concealed the material facts of
dismissal of his previous bail applications by the Ld. Sessions Court and
the Hon'ble High Court of Delhi.

In view of above facts and circumstances and submissions

made and on request on behalf of the applicant, present bail
application under consideration is hereby dismissed as withdrawn,
ho

Only) either in Legal Aid at Delhi or in any Government recognized

Charitable Institution.
1d. Counsel for the applicant submits that he shall furnish

\\/ Contd....p/4
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the receipt of cost accordingly. Needful be done. Application under

consideration stands disposed off accordingly.

Copy of this order be provided to both the sides. One copy
of this order be sent to the concerned Jail Superintendent for

information. One copy of this order be also sent to the SHO/IO

concerned for information. ‘\//))\\’Y\W gt

(Manish Gupta
ASJ-04(West)

Tis Hazari Courts/Delhi
24.07.2020

h
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